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Enquiry into tbe Allain of Dba .. t Sewak 
Samaj 

·1166 SHRI MADHU LlMAYE: Will 
the Minister of FOOD AND AGRICUL­
TURE he pleased to State: 

(a) whether the terms of reference of the 
Kapur Inquiry Commission into the affairs of 
the Bharat Sewak Samaj do not include the 
grants and loans given by the State Govern­
ments to the Bharat Sewak Samaj; 

(b) whether Government's attention has 
been drawn to the adverse remarks made by 
the Public Accounts Committee of Bihar 
Assembly apinst the B.S.S; 

(c) the reasons for not including the 
assistance and loans given by the States; and 

(d) whether Government propose to widen 
the terms of reference to cover State assis­
tance and loans also? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI AN!'IASAHm 
SHINDE): (a) The terms of reference of the 
Kapqr Inquiry Commission do not include 
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arants and Joans &iven by the State Govern­
ments to the Bharat Sevak Samaj. 

(b) The Bihar Government have not so 
far drawn Central Government's attention to 
any remarks of the Bihar Public Accounts 
Committee against the Bharat Sevak Samaj. . 

(c) The Bharat Sevak Samaj have to 
render accounts to the State Gove.nments, 
and not to the Central Government, for finan­
cil\l assistance received by them from the 
State Governments. It is, therefore, for the 
State Governments concerned to decide whe­
tber any enquiry should be beld into such 
accounts. 

(d) No, Sir. 

Mopla Bay Flohinl Harbour In Kenl. 

'1167 SHRI VISWANATHA MENON: 
SHRI P. GOPALAN: 
SHRI C.K. CHAKRAPANI: 
SHRI A.K. GOPALAN: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to State: 

(a) whether it is a fact that the Kerala 
Government have forwarded an estimate for 
Rs.5.95 Iakhs for the construction of a quay 
at Mopla Bay Fishilll Harbour for adminis­
trative and technical approval; 

(b) if so, whether the Central Govern­
ment have Biven the approval; and 

(c) if not, tho reason for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHm 
SHINDE) : <a) Several items of work for 
provision of landilll and berthilll facilities 
have been taken up at Mopla Bay and sanc­
tions were issued in February/March, 1968 
for an amount of RI. 18.455 lakbs. No 
estimate of Rs. 5.95 lakhs for construction 
of a quay at Mopla Bay has been received 
from the Government of Kerala. 

(b) Does" not arise, 

<c) Does not arise. 

I"Dots Projel:t in Droullht-Alfected Areas 

'1168. SHRI R. K. BIRLA: 
SHRI IiSWARA REDDY: 

Will the Minister of FOOD AND AGRI­
CULTURE be pleaaed to state: 

<a) whether it is a fact that Central 
Government in consultation with the 
State Governments have taken up pilot pro­
jects in the drought-affected areas which pose 
a problem every year; 

(b) if so, tlie details of the projects taken 
up so far; and 

(c) the areas where these projects have 
been put inld operation and the results 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND C0-
OPERATION (SHRI ANNASAHIB 
SHINDE) : <a) to <c). A statement is placed 
on the Table of the Sabha. 

Statemeat 

The question of the implementation of 
suitable prosrammes of lasting benefit in scar­
city frequented areas with a view to prevent­
ing drought and to mitigate its ill effects to 
the minimum has been under the active 
consideration of the Government of India. 
This problem calls for a many sided 
approach. The first and the foremrut task 
was to classify the chronically drought 
affected areas into C A', 'B' and 'e' categories 
on the basis of whether almost a total failure 
of crops in the area had taken place once 
every three years, six years or ten years. 
Areas classified as 'A' are to be treated as the 
'hard core' of such areas and are to be taken 
up for treatment first. 

2. Due to paucity of funds, it was decided 
to make a beginning during 1968-69 by taking 
up pilot projects covering an area not larger 
than an average district, in the hard core of 
the chronically drougnt aft"ected areas in the 
States of Andhra Pradesh, Mysore, Tamilnadu, 
Gujarat and Maharashtra. Under this 
approach it was proposed to take up investi-




